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available in the GST Portal and the invoices issued by the 

supplier available in GST Portal also extracted below:- 
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23. We also find that /s. Bajrang Bullion Traders  have sold 

3999.830 grams of gold to M/s Mahaveer Bullion, New Delhi vide 

Voucher No.644 & 645 both are dated 03.09.2020. It is an 

admitted fact that Shri Manoj Kumar Nisad and Shri Rajan 

Kumar Sahani were carrying the voucher No.644 & 645 dated 

03.09.2020 at the time of seizure of the gold. Shri Sarad Chand 

Agrahari who claimed the ownership of the gold has stated that 

during the financial year 2020-21 he had purchased 1525.010 

grams from M/s Mahaveer Bullion, Delhi and 8000 grams from 

M/s Shree Ji Traders, Lucknow (totaling 9525.010 grams of gold) 

during the period from 01.04.2020 to 04.09.2020; that after 

receiving gold bars bearing bar number, he used to get the said 

gold bars melted from Shri Ram Bullion Refinery and maintained 

the stock of such melted gold bars, which he used to sell to his 

customers and for this, he got manufactured the said gold bars 

in 1 kg form. 

24. However, the learned Adjudicating Authority has not 

accepted his contention. We find that the learned Adjudicating 

Authority has given findings that the Appellants have not given 

any evidence regarding melting of the gold from the Shri Ram 

Bullion Refinery, in this regard we find that the Appellant has 

submitted the challan evidencing the melting of the gold at M/s 

Ram Bullion Refinery which is reproduced below:- 
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25. Learned Adjudicating Authority has given finding that 

3999.830 grams gold sold by Shri Sarad Chand Agrahari was not 

from the out of stock of gold procured by M/s Bajrang Bullion, 

Gorakhpur. We find that the statement of the learned 

Adjudicating Authority is not supported by any evidence. The 

documentary evidence submitted by the Appellants regarding 

purchase of 1525.010 grams gold from M/s Mahaveer Bullion, 

Delhi and 8000 grams from Shree Ji Traders, Lucknow during the 

period from 01.04.2020 to 04.09.2020 has not been admitted. 
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Thus, we do not find any reason to the claim of the Appellants 

that the said 3999.830 grams of gold seized from Shri Manoj 

Kumar Nisad and Shri Rajan Kumar Sahani are not from the said 

stock. As the gold is seized from the domestic sources Section 
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